GO\,emment of Jammu and Kashmir

Transport pepartment, Civil Secretarj

J&K, Jammu. at,

NOTIFICATION B

_1n exercisé of the powers conferred by secti
5'0,%\'\%\&, 11988, (59 of 1988). .read with Mgto(:Ct\lloeI:]izi Oi\the Motor
hlclgses 5020 issued by the Ministry of Road, Transport g Sgregator
-ellr;ne%t of India on 27.11.2020 and all other enabling provisio 'gh_WaY§,
gover™ . Government of Jammu and Kashmir hereby publish rt‘i in this
behalfl/J nd Kashmir Motor Vehicle Aggregator Rules, 2023, as re N draft
Jam‘f:ec (1) of section 212 of the said Act, for the in’formatiqour:rei i
szt:sons likely to be affected. thereby, and notice is hereby given thact) tr?lei
P,d graft rules will be taken mtg consideration after the expiry of a period of

m the date on which copies of the Official Gazette in which this

gl
sirty days from = |
fication 1S published, are made available to the public;

tion

ot
Objections or suggestions, if any, may be addressed to Secretary
to Government, Transport Department, Government of Jammu and Kashmir
vl Secretariat, Srinagar/Jammu or by e-mail a;

gstransgortjk@gmail.com.

The objections and suggestions, which may be received from any
person with respect to the said draft rules before the expiry of the period so
specified, shall be considered by the Government.

{, Short title, extent and commencement:-
(1) These rules may be called the Jammu and Kashmir Motor Vehicle

Aggregator Rules, 2023.

(2) They shall be applicable to aggregators operating in the Union
territory of Jammu and Kashmir.

(3) They shall come into force from the
Gazette.

date of publication in the Official

> Definitions :

A of the Act, refers t0 @

1 u“ ; 1
M ‘_\ggregator", as defined in section 1 nnect with
digital intermediary or market place for @ passenger £0 &

a driver for the purpose of transportation;
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means the Motor Vehicles Act, 1988, including th
(2) arnendments made subsequently; g the
” s an electronic interface operated by th
wapp” mean y the aggregator
(3) v third party on behalf of the Aggregator, which may be agccess:g
sither through a computer resource or a communication device;
wArea of operation" the Area of operation of a vehicle o er’ fi
(4) les shall be the area / : perating
under these rules route for which the permit has

been granted to it;
wcMVR” means The Central Motor Vehicles Rules, 1989, including

the amendments made subsequently;

wcomputer resource” shall have the meaning ascribed to it under

the Information Technology Act, 2000, as amended subsequently;

7) ncommunication device” shall have the meaning ascribed to it
under the Information Technology Act 2000, as amended

subsequently;

wCERT-IN" means Computer Emergency Response Team as

in the Information Technology (Amendment) Act, 2008,

it has been designated to serve as the National Agency in

nAct",

(5)
(6)

(8)

provided

wherein

~ the area of cyber security; .
wgare” means the total charges debited by the Aggregator to the

Rider pursuant to the latter booking a ride through the Aggregator’s

App and completion of such ride;
(10) “Fee” means the charges in res
under Rule 22 of these Rules;
(11) “Form” means the form appended to these Rules;
(12) “Government” means the Government of Jammu and Kashmir;
(13) “Licence” means the licence issued to an Aggregator by the

Licensing Authority;
(14) “Licensee” means an Aggregator W
Licensing Authority notified by the Government;
(15) “Licensing Authority” means the Transport Commissioner, J&K as
defined in Jammu and Kashmir Motor Vehicle Rules: 1991;

(16) "on- Boarding” means the integration of a vehicle and Driver.with
h Vehicle with the Aggregator;

(9)

pect of a license as prescribed

ho holds Licence issued by the

the Aggregator and o -

" perating suc | .

) fOff-Boarding" means the segregation of an integrated vehicle
rom the _

e an. availed by @

18) "Ry : i
) Rating” means an assessment of the quality of a trip

(19) Siderl on the successful completion of the tip; al training
Ref"@Sher Training Programme" means an afnnua period of
Session for drivers integrated with the Aggregator B

i @
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atleast tWO ays for cumu_lated 10 hours, delivered physi
virtually: The session shall include but not be limited to gh'Cally or
. od under the Induction Training Programme; e course
s wpemedial Training Programme” means traini ! .
: (20) t:be compulsorily undertaken by Drivers th’:‘l-ngact?:(_;sies r;aqwred
¢crom amongst all Drivers who are placed sim.lelow.2
terms of the minimum duration of engagement wiltf}rly in
_guch duration shall be determined by the Aggregat t'he
w means a Pperson who books a journey throu%ahoz}]e

App for availing the transportati [ -
d with the Aggregatorp;) fon provided by a briver
22) wgecurity peposit” means the amount that shall be payable by an
Aggregator applying for @ licence furnished as Fixed Deposit
receipt, unless provided otherwise;
wgervice Provider Contract” means the contract agreed and
executed between the Aggregator and the driver specifying therein,
contractual rights and obligations of both parties;
(24) wsurge pricing" means the output of an algorithm of an
Aggregator, which automatically raises the price of a trip when
demand outstrips supply within a fixed geographic area; and
vinduction Training _Programme" shall have the meaning

ascribed under rule 8(ii).

( Aggregator
who is intégd rate

(23)

(25)

3, Applicability:
rding transport vehicles
y be integrated by the
der the Act and e-

o Aggregators on-boa
The vehicles that ma
Motor Vehicles un

These rules are applicable t
in the area of operation.
Aggregator shall include all

rickshaw.

4, Necessity of License:
act as an aggregator

it any other person to
ese rules.

No person shall act or perm
license issued under th

unless he holds an effective

. Eligibility of an Aggregator:
under the

(1) The applicant shall be 3
Companies Act, 1956 or 2013 or 5 Co-Operativ

under the Co-Operative societies Act, 1
Co-operative Societies Act, 1989 formed

@/ !
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¢ motor vehicle owners or such other associati
ion or a

driver '
imited liability par
Act, 2008. |
y The applicant shall have a registered office in India.

o for grant or renewal of Licence and matters con
nected

ﬁ' 7

Applicatio
person who is eligible under rule 5, may make an applicatio
n

t of Licence in Form I appended to these Rules
ed by proof of payment of application fee, Security:

peposit, and the following documents:-
a. certificate of Incorporation, in case of a Company under the

companies Act, 2013 or 1956, or
o Registration certificate, in case of a Cooperative Society registered
under Co-operative Societies Ac, 1912/ Jammu and Kashmir Co-

eties Act, 1989; or
in case of Partners under Limited Partnership

(1) AnY
for grant
accompani

Operative Soci

c. Partnership deed,
Act, 2008;

i A self attested affidavit from the Authorised Signatory of the

to the effect that the

company/Cooperative Society/Partners,
operations shall commence within six months from the grant of

license: and that all the conditions laid down in rules 8, 9, 10, 11,
12, 13 & 14 of these Rules shall be complied with before

e. A self attested Affidavit from t
therein that they have their own arrangement of a driving test
facility with simulator(s), in Jammu and Kashmir or that they have
e the facility of a driving

outsourced it to a third party who haVv
simulator; and are authorised for operating such facility by the
Motor Vehicles Department in Jammu and Kashmir; with respect

to the vehicle to be on-boarded, for conducting induction Training

Programme.

refers to @
umulated thirty
prior to the
dependent!

oviding course
k (NSFQ)-

Training Programme
g programme for C

the Aggregator
hicle, either in

titution for Pr
ion Framewor

Explanation: Induction
compulsory (5) five-day trainin
(30) hours conducted by

commencement of on-boarding of ve
by liasoning with a professional ins
compliant with National Skills Qualificat

Mol

page 4 Of 23
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etails of the course shall be made available onli
of citizens. The course shall include but not bg ||'ne' o
ducating and training the Drivers: imited

The broad d
information
to apprisinds €

ently use the Aggregator app:

To effici
provisions under the Motor Vehicles Act, 1988 and

on the

rules theré under;
on road safety and first responder training for six (6) hours

il
out of the total thirty (30) hours mentioned above;
on careful driving;

I:, On motor vehicle maintenance;

vi. On maintenance of health and hygiene;

vii. On fuel efficient driving;
vili.  On familiarization with the routes in the area of operation;

ix. On the terms and conditions of the contract between the

driver and the aggregator;
x. On gender sensitization and safety of women and girl child.
, Grant, renewal and validity of licence:

after ensuring that the application is

e documents as per rule 6, shall grant the
ded to these rules within a period of thirty
n application complete in all

(1) The licensing authority,
accompanied with requisit
license in Form III appen
days from the date of receipt of a

respects. provided further that:-
a. In case the licensing authority fails to decide on the application

within a period of thirty days, it shall then be deemed that the

license has been granted;
b. In case of rejection by the licensing authority, the reasons shall
have to be recorded and communicated to the applicant. |
¢ five (5) years from

r a period O
ay be renewed for @

() A Licence granted shall be valid fo
the_date of issuance; subsequent to which it m _
period of five (5) years by the Licensing Authority on the bast> of an

application for renewal made by the Aggregator in Form |l fappended
It-o these Rules. Notwithstanding anything provided_ in this rL_1t|e, az
ICense may be cancelled/suspended by the Licensing Authority
EslE rtlrj]les 19 & 20 of these Rules.
examie purpose of renewal of ! :
Proy ne the aggregator’s records of complia
ided further that the licensing quthority may
page 5 0f 23
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an aggregator who has received five (5
sus i
the preceding five (5) years of validity of such ”CLnse pensions
e Issued under these Rules shall be transferred o.n o 18]
being made by the transferor and transferee subjecJ:s”t-‘t
0

I
g llance with these Rules.
is lost or destroyed, an application for issue of a

ense Of

wlzne?e the Licence :

guplicate Sl b.e made in Form _'V appended to these Rules along
with S prescribed fee. A duplicate Licence so issued shall be
marked “Duplicate" in red ink.

ompliances with regard to Drivers:

) The Aggregator shall ensure compliance with the following
conditions, relevant to Drivers, prior to On-boarding of such

Drivers.

(a) The Driver should hold.a valid proof of identity being an EIC

card or Aadhaar card or PAN card.

(b) The Driver shall be holder of a driving license to drive the
relevant vehicle (as applicable) and a badge (as may be

applicable).

(c) The Driver shall have a minimum driving experience of 2 years.

In case of the driving experience being less than 2 years, the
Driver shall undertake a driver training facilitated by the
Aggregator for a period of 15 days prior to On-boarding. This
shall be in addition to the Induction Training Programme.

(d) The Driver shall be a holder of KYC compliant bank account or
holder of JanDhan account under the Pradhan Mantri Jan-Dhan
Yojana, in accordance with the norms prescribed by Reserve

Bank of India.

(e) The Driver of the vehicle shall not have been convicted within
the past 3 years, for the offence of driving under the influence
of drugs or alcohol, or any cognizable offence under the Code
of Criminal Procedure, 1973 or the Indian Penal Code, 1860 (as
may be applicable) including fraud, sexual offences: use of a
motor vehicle to commit @ cognizable offence, a crime involving

cts of terror.

property damage or theft, acts of violence, or @ oation
(f) The Driver shall undergo @ complete medical examin '

including eye check-up;, by a hospital oOf medic_al :r;t;tctll(t-lﬁg
prescribed by the Aggregator. Costs for such medica

shall be borne by the Aggregator. i

. i nd his

(9) Complete police verification of the identity of th.?‘_ D::'i‘c’)ir ;rior to
antecedents with a written record of such verifica

p Page60f23
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7) The Ad

fifteen days of on boarding. Fgr facilitation of the same, the
olice authorities shall_ be provided access to the Aggregator's
plication Programmlng_‘lnte.rfac;e (API) by the Aggregator.
Subsequent to such verification, the police authorities shall
grant certificate of good moral character without any criminal
record, tO the Driver.
Execution of a valid enforceable Service Provider Contract with
the relevant Driver in English and the language understood by
the Driver, specifying at necessary terms and conditions
applicablé for On-boarding of vehicle and operating vehicles

therein.
gregator shall ensure compliance with the following conditions,

relevant to Drivers, during operations:

(a)

(b)

(9

(d)

(9)
(h)
(i)
()
(k)

Ensuring a health insurance for each Driver integrated with the
Aggregator for an amount not less than Rs. 5 Lakhs with base
year 2020-21 and increased by 5% each year.

Ensuring a term insurance for each Driver integrated with the
Aggregator for an amount not less than Rs. 10 lakhs with base
year 2020-21 and increase by 5% each Year.

Conducting Refresher Training Programme once a year. Record
of such training sessions shall be documented and preserved
for at least one year. The Aggregator may be permitted to
collaborate and partner with any specialized institution
authorised by the Jammu & Kashmir Motor Vehicles
Department, for providing such training.

Ensuring that the Driver shall not be logged in for an aggregate
of twelve (12) hours on a calendar day. A mandatory break of
ten (10) hours for the Driver shall be imposed subsequent to7a
login extending twelve (12) hours.
The Aggregators to develop a mechanism on their respective
Apps to ensure that Drivers engaged with more than one
Aggregator do not drive beyond a cumulative period of 12
hours either on their or another Aggregato:js App so as to
safequard the Driver, passenger as well as road users. _
Maintaining and examining updated copies of the fO"OWc;:z
records pertaining to the Drivers of vehicles (pursuant :'?al of
verification ith_the originals), regularly o € BEEE,
SARATHI;
A photograph of the Driver;
Driving license;
Eresent residential address alongvc\jlit: .FI’;_’OOf;

BI compliant KYC bank account deté! i card.
SEIf-atte[;ted copies of EIC card or Aadhaar card or PAN

R\
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tact details and addresses of two members from the

(1) g?i[:/er's family. .
the Drivers to operate with multiple Aggregators,
ed each of them complies with the requirements and

-ver training programs relevant to each Aggregator,

D”uring that on termination or end of the Service Provider

(n) Enitract with a Driver, all equipment or brand stickers
Eglonging to the Aggregator is rgmoved and identity card or
suthorization issued to the Driver by the Aggregator is
confiscated. _ )

(0) Implementing a mechanism in the App for rating of Driver by
corresponding Rider with respect to a ride availed on the App,
indicative of the Rider's experience of the ride and Driver's
etiquette. The same shall be applicable to the Driver's rating
for a Rider.

(p) Further, Drivers with ratings below two (2) percentiles shall be
required mandatorily to undertake the Remedial Training

Programme until the completion of which such Driver shall be
off-boarded.

|'0Vid

compliances with regard to vehicles:

The following compliances with regard to a vehicle shall be ensured by

an Aggregator as a pre-requisite for the purposes of integration with
Aggregator:

(1) Valid registration of the vehicle;

(2) Valid permit, as may be applicable;

(3) Valid fitness certificate as obtained under the Act;

(4) Requisite placement of the registration mark displayed in English
and the figures in Arabic numerals displayed in such form and
manner as specified in the Rules;

(5) valid third-party insurance;

Eg) Valid Ppllution Under Control (PUC) certificate;

) Compliance with emission norms of BS IV or above for motor cab
®) ggd B§ I1I or gbove for other vehicles;

8 U ?Dhance with city specific fuel norms; .

(10) Clpeaated Payment of applicable taxes qnd other dues; & Hor to
e rance of pending e-challans applicable to the vehicle p

1y g gration of such vehicle; tori
'Ment of a AIS 140 Certified Vehicle Tracking and Monitoring
svstem with panic buttons relevant for a Public Service viﬁlﬁ Z'hall
PeCified by the Ministry of Road Transport & Highways, whic
€ connected to the control room of the Aggregator;

a0
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acement of a fire extinguisher;

Pl pled child lock mechanism;

Disa i
enabled manual override for the central locking system:

12)

13)

1;‘; pisplay inside t.he vehicle, except motor cycles, containing vehicle

1) ormit (as applicable) and copy of the Driver's driving license. The

display shall be placed on the side of the passenger seat next to the

priver in such manner as shall be clearly visible to the passengers

in the concerned vehicle.

fitment of '"TAXT' roof sign visible from the front and rear on LMV, in

compliance with Automotive Industry Standards (AIS) or any such

standard specified.

(17) puring operations, the Aggregator shall maintain and examine
digital records of all vehicles integrated with the Aggregator that

chall be updated on a real time basis by the Aggregator on

https://vahan.nic.in/nrservices/. Maintaining updated copies of the

following records pertaining to the Driver's vehicle (pursuant to due

verification with the originals), regularly:

(a) Certificate of Registration;

(b) Certificate of Fitness;

(c) Permit of the vehicle;

(d) Chassis and engine numbers; and

(e) Commercial insurance policy covering third party risk as
prescribed in the Act.

(f) Pollution under control certificate.

(g) Clearance of pending e-challans within a period of 2 months

from the issuance of such e-challans.

0. Compliances with regard to the Aggregator's App and Website:

(1) The App shall be formulated in @ manner that is compliant with the
applicable law.

(2) The App shall be accessible in English and Hindi as the primary
languages, for the Rider alongwith one official language of Jammu &
Kashmir. Additionally, the App shall be accessible in such language
that is understandable by the Driver.

(3) Ensuring that the in-app vulnerabilities are revealed to Indian
Computer Emergency Response Team formed under the aegis of
the Ministry of Electronics and Information Technology. Safety of

: the App shall be certified by a recognized cyber security firm.

(4) Ensuring that the data generated on the App is stored on a server

in India and that such stored data shall be for a minimum of 3

months and maximum of 24 months from the date on which such

&
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ted. This data shall be i
! s genera made available to the )
dataashmir Government as per due process of |law. Any data r?erlgtr:];g

; uStOmeri shall not be disclosed without the written consent of
me

CUsto ; . . .
t euring that the details of daily trips operated by each vehicle

. assengers commuting in e ; -

H ’ deta"lsation opf each journey undertaken an?:lc?hevéhrgliéueocrtlg:jn in?

rtaken by a Driver and Rider shall be accessible on th’esAal

eriod of three (3? n'_ltonths from the date of such trip. i
transparency in its operations, including b imi

E?ng of the App algorithm, proportion ofgfar:EpnaO;alt',T;'tfod tt;)é

incentives givep to thg Drivers, charges received from the

Driver and s[{ch other lnfoirmatlon as may be notified by the Jammu

ond  Kashmir Gpvernmentl by making disclosures on the

pggregators Website and App and updating such disclosures, as per
reqUirement.

inclusion of a feature enabling the Rider to share the live location

and status of his/ her ride after the ride booked through the App

has commenced.

ensuring that the picture of each Driver integrated with the

Aggregator is clearly visible on the App.

9) presence Of the Website comprising details of the ownership,
registered address, fare structure, services offered, consumer
services telephone-number and email address and such other
details as may be needed.

(10) Implementing a zero-tolerance policy on the use of drugs or alcohol
applicable to any Driver, provide notice of the zero-tolerance policy
on its website, as well as the procedure to report a complaint about
a Driver when a passenger reasonably suspects that the Driver is
under the influence of drugs or alcohol during the course of the
ride. The Aggregator shall immediately Off board such Driver upon
receipt of a passenger’s complaint alleging violation of the zero-
tolerance policy. The suspension shall last or continue during the
period of investigation by the Aggregator.

(11) Establishing a control room with 24x7 operations within territorial
jurisdiction of the licensing authority and ensuring that all the
vehicles, on direction of the Aggregator, maintain uninterrupted
contact with the control room. The control room shall be in a
S_OSitiOn to monitor the movements of all the vehicles on the

( Elsrt ZCJI'PHS of the Aggregator. ' iy
operat'_sh'ng call centres with valid telephone n”mpehr 22)(7

Oper ional email address displayed clearly on the App Wwit
ations wherein assistance shall be provided to the Rider and/or

1
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priver in English and Hindi as the primary languages, for bo.th
- priver and the Rider along with the option of an official
e age of the relevant state. These call centres shall be
langgnsible for the following:
To enable the Rider and/or Driver to contact the Aggregator’s
@ call centre in relation to issues concerning the ride, while the
ride is in progress or after the completion of the ride for a
period of 3 months as specified under clause 4 above, by
inclusion of a call feature on the App. The Aggregator shall also
provide for the assigned Driver’s direct contact number, to be
available to the Rider and accessible for a period of 24 hours
from when the ride was availed. ,
(b) To ensure timely and effective redressal of the Riders'
grievances on receipt of any complaint concerning the ride/ the
Driver/ the condition of the vehicle. Rider concerns pertaining to

a ride and the Driver may be reported not beyond a period of 24
hours from when the ride was availed.

Provided that the complaint registered with the grievance
redressal centre is criminal in nature, then the limitation period
for filing such complaint shall be extended beyond the specified
limit of 24 hours up to a maximum of 72 hours. In such
scenario, the concerned Driver shall be Off-boarded from the
Aggregator till such issue is not resolved.

Provided further that, in case of complaints against the Driver
concerning violation of the provisions under the Act, the Driver
shall be Off-boarded for a period of 2 days, from the day on
which the complaint has been made.

(13) Extending utmost cooperation with investigating authorities in
relation to any untoward accident or incident involving jeopardizing
a Rider's safety, which may have arisen due to action or inaction of
the Driver on an assigned trip. '

Ensure that City taxis, if seeking to integrate with the Aggregator,
dare permitted such integration. Provided these taxis are compliant

t% be integrated with the Aggregator as specified under Clause 7
dbove,

(14)

(15)

The Aggregator shall comply with the applicable provisions
Prescribed under the Act and the Information Technology Act, 2000,

N /’ (r\ Page 11 of 23
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Acluding intermediary guidelines. safet

y of t
ertified by CERT- IN empanelled Cyber 5 he App shall pe

€curity Firm,

ComP“a"ces to Ensurg Safety:
11. . « 4
ing appropriate functioning of the Gps -
1) Ensur e efficient il Installed in the vehicle
and provide € resolution for any issues that ma i
o  ctioning; | y develop in
2) Ensuring that thfa Driver plies the vehicle on the route assigned on
the App and in non-compliance of the sam

; _ e, developing a
mechanism wherein the app device indicates the faul 5

t to the Driver
and the control room of the Aggregator immediately communicates

with the Driver with regard to the same;

(3) Ensuring safety of women employees and Drivers by introducing
mechanisms to protect their rights, in compliance with the Sexual
Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013.

(4) Enforcing a mechanism on the App to ensure that the identity of the
Driver undertaking a trip is same as the one enlisted with the
Aggregator requiring verification every time a trip is accepted.

(5) Ensuring regular spot checks of vehicles integrated with the
Aggregator by personnel authorized by such Aggregator.

12, Ride Pooling:

(1) Aggregators may provide pooling facilities to Riders whose details
and KYC are available who shall be travelling along the same route
but with varied stoppages from one point to another under a virtual
C hrough the App.

(2) FZ?TE;?S t;:)asse?\gers sgeking to avail ride pooling shall also be
provided the option to pool only with othe:r f_emale gasliﬁnc__:]er:t.ers .

(3) The pooling facilities shall be available within certain |Odn?stination
detour from the route assigned to be undertaken for a de

specified by the first Rider in such vehicle.
tor:
' 13, Non-discrimination policy to be followed by the Aggregato

' | i : ed by the
The Aggregator shall ensure that vehicles ECtll::ia(!IlZs oV:/hr;Ch ar\é the
Aggregator are treated at parity with those veinte(-:lratec| e
Aggregator owned, once such vehicles aré

Aggregator.

-

! _
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qegulation of fares:
I The city taxi fare indexed by Wholesale Price Index (WPI) for the

current year shqll be the base fare chargeable to customers availing

pggregator service.

The base minimum fare chargeable to customers availing

Aggregator Services shall be, for a minimum of 3 kilometres to

compensate for dead mileage and distance travelled and fuel

atilized for picking up the customers.

(3) The Aggregator shall be permitted to charge a fare 50% lower than
the base fare and a maximum Surge pricing of 1.5 times the base
fare specified under Cause 14(1) hereinabove. This will enable and
promote asset utilization which has been the fundamental concept
of transport aggregation and also substantiate the dynamic pricing
principle, which is pertinent in ensuring asset utilization in
accordance with the market forces of demand and supply.

(4) The Driver of a vehicle integrated with the Aggregator shall receive
at least 80% of the fare applicable on each ride and the remaining
charges for each ride shall be received by the Aggregator.

(5) For the purposes of motor cabs, fare regulation under this Rule 14
shall only be applicable for motor cabs not exceeding 4 meters of
length of below engine capacity of 1500cc diesel or petrol.

(6) No passenger shall be charged for dead mileage (except when the
distance for availing the ride is less than 3 kms as mentioned under
Clause 14(2) above and the fare shall be charged only from the
point of boarding to the point of alighting.

(2)

I5. Exemption from application of Rule 14

(1) Fare regulation as provided under Rule 14 above shall not be
applicable to:-

(@) Electric/alternate fuel vehicles of all categories.

(b) Vehicles driven by women drivers.

(c)  Vehicles driven by transgender drivers.

(d) The entire fleet of vehicles of those aggregators who have
on-boarded electric/alternate fuel vehicles of “Category
M~ as defined in CMVR, to the extent of at least ten (10)
percent of this segment of the fleet.

(e) The entire fleet of vehicles of those aggregators who have
women comprising at least twenty five (25) percent of
their on-boarded drivers.

L
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v

nce"ation of Rides: |
llation of a booking by a Driver
on cance , Subsequent to acceptin
(4) ige on the App, a penalty of 10% of the total fare not excz_-ed?ng
5. 100, shall be u’trr\\p(zser?,”when such cancellation is made without
uch valid reason that shall be stipulated by the Aggr i
fNebsite ~nd on the App. ggregator on its
) On cancellation of a booking by a Rider, subsequent to booking a
ride on the App, a penalty of 10% of the total fare not exceeding
RS. 100,.sha!| be imposed, when such cancellation is made without
such valid reason that shall be stipulated by the Aggregator on its
website and on the App. The said amount shall [be divided between

the Driver and the Aggregator in the same proportion as Clause
14(4) hereinabove.

6- ¢

7. Aggregation of non-transport vehicles by Aggregators:

(1) An aggregator may on board non-transport vehicles that have been
permitted to operate as commercial vehicles in accordance with the
J&K Motor Vehicle Rules, 1991, as amended subsequently.

(2) In addition to the compliances mentioned in these rules, read with
the J&K Motor Vehicle Rules, 1991, as may be applicable, the
following shall be complied with by the Aggregator seeking to
aggregate non-transport vehicles:

(a) A maximum of four ride-sharing intra-city trips on a calendar
day and a maximum of 2 ride-sharing inter-city trips per week
shall be permitted for each vehicle with the driver, integrated
with the Aggregator.

(b) The vehicle integrated under this rule 17 shall obtain an
insurance of at least Rs. Five (5) lakh for the ride-sharers in the
vehicle, other than the owner or driver integrated with the
Aggregator.

18. Suspension of Aggregator License:

(1) Suo moto or on a complaint made to the Licensing Authori_ty,
subsequent to providing the Aggregator with an opportunity of being
heard within fifteen (15) days from date of such complaint or Suo
moto action, suspend the license for a period, by way of a rc_easoned
order in writing, which shall not be less than 10 days _and which shall
not exceed 6 months at a time ("Suspension Order") if, -

(a) There exists a systemic failure by the Aggregator to ensure
safety of the Rider and/or the Driver and the same may be

/‘7[/ % Page 14 0f 23
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.nced by an analysis of quarter] . )
e"'dennt parameter; ¥ Ratings with regard to the

rele 5 exists repetitive instances of finan

cial i i : "
P T o the Rres Charge o Ritrs, gty s
curge pricing, I’t\ﬁe CDomp lance with the Proportionate divisl.()n .
fares b?tr\:/ esfn charge::svegi atrtlwccia t?)e " tated
itlo riv y
Lrgf:rsn‘lined Ilay. Ratings and/or exaers" all of which may be
scords pertaining to the Aggregator’
th powers grante_d to the Govern
he Aggregator fails to comply wi

©) " ' ds the Drivers;

Aggregator fails to comply with an .
Igr?ditions of these rules amounting to ns;irc:grt’h;gggtl:;in;ents i
offences as may be determined by the Governmen; gr1(_)§s
following para_n_qeters may be considered by the Goverr.1 :
while categorizing the offences of non-compliance with tnrjsgé
rules;

. Effect on health and safety of Riders and/or Drivers which
may have been averted by complying with these rules:

i, Number of deaths or severe injuries to Riders and/or ’Drivers
caused due to violation of safety standards by the
Aggregator;

ii. Effect on Drivers’ welfare and livelihood due to violation of
contractual obligations;

iv.  Severity of financial swindling;

v. And such other parameters as the Government may deem fit
and appropriate.

ment under ryle 21(1);
th the contractual obligations

PROVIDED that where the Aggregator is liable to be suspended and
the Licensing Authority is of the opinion that having regard to the
circumstances of the case it would not be necessary or expedient to
suspend the License, the Aggregator may pay a sum as decided by
the licensing authority not exceeding Rs. 10000. This is
notwithstanding the fine imposed against the Aggregator under
Section 193 (2) of the Act.

On completion of period specified in the Suspension Order the
Aggregator shall by way of an undertaking in writing a_cknow!edge
the reasons for suspension as specified in the suspension Order and
Undertake that the same stands rectified and will be there from
©mplied with. Subsequent to this, the Licensing Authority shall
P35S an order acknowledging the satisfaction of the Suspension
Page 15 of 23
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Dur'”g.ons and rectify the reasons Caus?r?gg rfhgeati%;ms:f I_l, continue
o ensuring compl'iance with these rules in its use;;etinrsélfn
gubsed ont to the expiry of the Probationary Period the Lic g
., shall examine the operations of the Aggregator t etre
e with these rules and rectification of the issuresoc(;rl‘isslijng
I

com janc
ine former suspension. |
Licensind Authority stands satisfied pursuant to the

n at t.he end of the F{I’Ob_ationary period, the Licensing
issue a no objection certificate (NOC) to the
g retur the Lcerse, Susetont 8 e o
period of seven (7) d-a unsatisfied, a SecoR¢
= ys shall be granted for
the requisite rectifications.
C shall be granted to the Aggregator subsequent to
investigation after the expiry of seven (7) days and the License
shall be returned. If the requisite rectifications remain unsatisfied,
the Licensing authority may within fifteen (15) days, after giving an
opportunity of being heard to the Aggregator, suspend the License
for period which shall not be less than forty-five days and not more
than three months, specifying the reasons for continued suspension
by way of @ written order (“Continuing Suspension Order"). On
receipt of a Continuing gSuspension Order, the sameé procedure shall
be followed as spec;ified in this rule 18(2), 18(3) and 18(4) above.
(6) Without prejudice to an order of suspension passed by the Licensing
Authority, the security provided by way of bank guarantee may also
be forfeited in part, depending upon the extent of the violation. If
the security is forfeited, thé same shall only be returned on the
Aggregator receiving the License again and not during either of the

. Probationary Period.

) Where a License is SUSP
stop all operations under t
revoked.

Probationary
implementing
If catisfied, @ NO

()

or shall immediately

ended, the Aggregat i<l
suspension 1S

he License till t

¢

] a .

"cellation of Aggregator License:
for

be issued the Aggregator

A sho to
W cause notice shall '
Gncellation of the Aggregator's License, if the Aggregator:
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et failed to receive its License and NO
exami”atiorf of the Continuing Suspensio
; responsible for the COmmission of a gross off
( ategorized by thg Government under rule 18(1) (d whlhs
icensing Authority may within two ) 2bove.

C pursuant t -
0 a seco
n Order; or nd

L . . (2) da S H .
: of
0 Th \ cause notice provide an Opportunity of be»ilng helisgmg the
Zggregator and thereafter cancel the license. rd to the

license is cancelled, the Aggre : _

() Wher:thions under the license. g9regator shal| IMmediately stop

a”-t%%ut prejudice to an order of

mensiﬂg Authorit.y, the security provid
shall be forfeited in full.

tor may, at any time voluntari .
The Aggrega ' ntarily surrender the |
for cancellation. On such surrender of the | oS

ancellatijo
ed by way

0 Appeal:

(1) The Aggregator aggrieved by any order
Authority may, within 30 days of receipt
Government in Transport Department.

() An appeal shall be in the form of a memorandum in duplicate
setting forth the grounds for the appeal and shall be accompanied

by the requisite fee and the certified copy of the order passed by
the Licensing Authority.

passed by the Licensing
of the order, appeal to

I.Powers and Responsibilities of the Government:

) The Government shall be empowered to call for such information
and documents from the Aggregator, as deemed fit to ensure
©mpliance by the Aggregator with these rules pursuant to prior
Witten notice. This shall also include the power to investigate

3bout the Drivers who have been off boarded at more than one
instance;
Q) The

Government shall have the power to Condu.ct _seérf:h and

MWestigation of the Aggregator’s premises, as specified in F'orm I of

R ese Rules, for the effective implementation of these rmeséARATHI
¢ Government shall provide access to the VAHAN and

Portal operateg by the Ministry of Road Transport and Highways,

(« Page 17 of 23
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ornment of India to enable the Aggregator
GovehideS and Drivers integrated with the App
v Govel’”mgnt shall ensure complete conf
the documents and information obtaine
Ofder rules 21(1) above and any such oth

u
mnay cal for.

to update the details
identiality and secrécy
d from the Aggregator
€r information which it

0
o 1

coe fOr Aggregator:
P

PartiC“'arl? — | Amount in Rupees
Grant of lice  5,00,000

Renewal of Licensg S
Issue of duplicate license _2:57)0
For noting change of address of the Licensee | 2,500

urity Dpeposit for Aggregator:

/—@ Amount in Rupees
Up to 100 buses or 1000 other motor vehicles | 1,00,000

Up to 1000 buses or 10000 other motor | 2,50,000
vehicles -
More than 1000 buses or 10000 other motor | 500,000
vehicles

% Repeal and Savings. - (1) The Jammu and Kashmir Taxi Aggregator Rules,
2020 (hereafter in this section referred to as the repealed rules) are hereby

repealed.

0) Notwithstanding such repeal, any action taken under the rules so repealed shall
be deemed to have taken under the corresponding provision of these Rules.

By order of the Government of Jammu & Kashmir.

Sd/-
(G. Prasanna Ramaswamy) IAS
Secretary to the Government

. .
°v.TRPT'MVDON/21/2022_02_TPT Dated: 04.07.2023
Mty he.

L, .

| Al Fmapcial Commissioners (ACS), J&K.

ri:g.jmllnistrative Secretaries. = of
.'dpal Secretary to Hon'ble Lieutenant Governot,

J?:,r.'t,Secretary (J&K), Ministry of Home Affairs, Govern
'Slonal Commissioner Jammu/Kashmir.

:
nsport Commissioner, J&K Jammu.
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ty Ccommissioners,

| DePY™ Sirector, JKRTC, J&K, Jammu.

7. : state Motor Garages, J&K, Jammu,
5 pirecto 7 gvisor (B) to Hon’ble Governor.

% osP t?t \c’ In-charge NIC, Jammu.

j0- Scientlscretary to Chief Secretary, J&K.

1 e retary to Secretary to Government, Transport Department

P .
2 [y 5ec :
14- 50 ﬁ'e .
15. V

(Chand Six:éh) JKAS
Deputy Secreta to the Government
Trgnsport Department

\ L

page 19 of 23

Scanned with CamScanner



rion for the GF
i Kashmi
co
II(:'eTra“ﬁ‘port
the unde
r
| agareg®’ ur
a
1 of the
Address
? Number of bra
3 CIfareg
4/ iancorporation;
b. If @ corp
registration of
c. If Pa
a copy ©
Name and

LI

I hereby declare th
enclosed herewith are
information S found
liable to be cancelle
gone through the

accept and
mentioned h

Place
Date:

w
Mﬁﬂ) (d)] & [6 (1) (e)]
wﬂﬂmg&ﬂgw with proof of payment

rity deposit by way of Bank Guarantee in

Details of secu

favour of Transport Commissioner, J&K _ _

agree
erein.

istered company, enclose a copy of certificate of
orative society, enclose a copy of certificate of

rtners under Limited Partnership Act, 2008, enclose
f the partnership deed.

Contact "details of Key Managerial Personnel or
Authorized Signatory

to be incorrect at any point of time,
d, besides initiating other leg
Jammu and Kashmir Motor
to abide by the same and th

FORMI
[See Rule 6(1)]
ant of Licer_lse for Aggregator under the Jammu and
Motor Vehicle Aggregator Rules, 2023

mmissioner; JaK

rsigned hereby apply for grant of a License for operation as
der the Jammu and Kashmir Motor Vehicle Aggregator Rules

main office
nches and addresses, if any

or

the Society; or

NI

websiie address and Email ID

above and other documents
ge. I understand that if any
the License granted to me is
al action/actions against me. I have
Vehicle Aggregator Rules, 2023. 1
e reference statues and rules

at the information given
true to the best of my knowled

Signature of the Applicant/ Authorized Signatofy
~(along with company seal, as applicable)
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FORM II
[See rule 7(2)]
for the Renewal of License for Ag

: gregator unde
M,plicﬂt'on Kashmir Motor Vehicle Aggreg Fthe )

ammu and
ator Rules, 2023

‘ issioner, J&K
; To'TransF’ort commi

e he undersigned hereby apply for renewa| of i

at i .

[ : tgator under the Jammu and Kashmir Motor veh; oo or License for operation
i re =

‘ an Ag9

| 5 r”é_lfn—fdunf -

1 5 Qgg;ess of the main office ]
" [Z—TNumber of branches and add%\_\_
j 3 —Ta Ifa registered company, enclose a copy of certificate of |~ ——————
4 incorporation; or )

b. If a corporative soglety, enclose a cop
registration of the Society; or

c. If Partners under Limited Partnership Act, 2008, enclose
a copy of the partnership deed.

Y of certificate of

2 Authorized Signatory

L —[Name and contact "details of Key Managerial Personnel or| 1.
2
3

— | Telephone number, website address ang Email ID
16— Number of (type of vehicle) proposed to be operated.
(Enclose a separate list containing vehicle numbers and

ermit particulars of each vehicle)

= | Details of GPS/ GPRS facility |

3| Details of other infrastructure -

10 Details of returns filed in the last three years. Enclose

copies of financial statements of last three years

11 Details of license: I’

a. License Number '
b. No. of suspensions, if any, and details thereof. '
12 Details of fee paid along with proof of payment

13 Details of security deposit by way of Bank Guarantee in i

favour of Transport Commissioner, J&K

I hereby declare that the information given above and other documents enclosed
herewith are true to the best of my knowledge. I understand that if any information is found
to be incorrect at any point of time, the License granted to me is liable to be cancelled,
besides initiating other legal action/actions against me. I have gone through the provisions of
the Jammu and Kashmir Motor Vehicle Aggregator Rules, 2023. I accept and agree to abide by
the same and the reference statues and rules mentioned herein.

Place:

Signature of the Applicant/ Authorized Signatory
Date:

(along with company seal, as applicable)
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regator (in full
me o';ﬁhff?ﬁg m%in om%
es of the branches, if an |
e number, website address and emaij| id \
mber of auto riCkShaw/E-rickshaw/motor T —
?’;L/motor cycle or bus (as per the |

. ist enclosed
py the aggregator in Form 1/II, as may be

equired at the time of %
: Is of fee paid

petai

— |
Details of bank guarante%\
S

he relevant rules as mandated
or Rules, 2023,

The licensee shall comply with all t
oder the Jammu and Kashmir Motor Vehicle Aggregat
u

Place:
Date:

Signature of the Licensing Authority
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FORM 1V
[See rule 7(4)]
ApplicatiOn for the issue of Duplicate License

jssioner, J&K

comm
T::'e 1 ranSF’ort
T
) issued to [Name of the License] under clause 6(1) of the Jammu and
eLicen5 - vehicle Aggregator Rules, 2023 bearing No. [ ] has
Kash"’ir :/destroyed/completely written off/soiled/torn/mutilated in the following
oS
D:CT stances:
(l
]
[@declare that to the best of my /our knowledge the license has not
we uspe”ded or cancelled under the provision of the Act or rules made
beenu;der and the circumstances explained above are true.
there
edo hereby apPly for the issue of a duplicate license.

ritten off/soiled/torn/mutilated Certificate of registration is enclosed/copy
= gainst the loss of the License is enclosed.

&meﬂRﬁmda

place:

Date:
Signature of the Applicant/Authorized Signatory

(alongwith company seal, as applicable)
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